
IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Sessions Case No.16(N.L.)/2021.

State of Assam
...............Complainant.

 - Vs -

Sri Nripen Gohain
.........Accused.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Advocate for State: M.P. Hazarika.
Advocate for Accused: B. Das.

Date of Hearing: 20/04/2022.
Date of Order: 20/04/2022.

ORDER

Case record is put up.

Learned A.P.P is present today.

Learned  counsel  on  behalf  of  the  accused  Sri
Nripen Gohain has filed a petition bearing No.503/22, dated
20/04/2022 for granting bail to the accused person. 

Pursuant to order dated 11/04/2022, this Court had
taken into custody of the accused Sri Nripen Gohain on the
basis of the application filed by the learned A.P.P. alleging
that  the  accused  Sri  Nripen  Gohain  had  threatened  the
victim and her family. Accordingly, the accused was taken in
judicial custody on 11/04/2022.

As  per  the  submission  made  by  the  learned
counsel,  the  victim  girl  made  false  statement  that  the
accused person threatened them and also  it  is  submitted
that the accused had not made any such threatening. That
apart the parents of the accused is having various ailments
and  accordingly,  it  is  prayed  that  the  accused  may  be
granted the benefit of bail.



Learned A.P.P. has objected the bail application and
further  submitted  that  the  accused  was  taken in  custody
after the victim girl made categorical statement before this
Court on 11/04/2022 that the accused and his family had put
pressure to compromise the instant matter, which involves
Section 376 of I.P.C. 

Considering the matter in entirety and also the fact
that the victim herself appeared before this Court and made
a plea that accused and his family put pressure for settling
the matter, this Court is of the considered opinion that this is
not a fit case to grant the benefit of  bail  to the accused.
Accordingly, the petition for bail is hereby rejected.

Instant bail petition is disposed of.

Given under my hand and seal of this Court on this
the 20th day of April, 2022.

     (Syed Burhanur Rahman)    
   Addl. Sessions Judge (F.T.C.),
   Lakhimpur, North Lakhimpur.

 
Certified that the order is typed 
to my dictation and corrected by me
and each page bears my signature.

(Syed Burhanur Rahman) 
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.


